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CENTRAL ADWINISTRAIIVE TRIBUNAL

PRINCIPAL BENCH: NEU DELHI

O.A. NO. 1014/95

New Delhi, this the 15th day of Duly, 1996

Hon'ble Smt. Lakshmi Suaminathan, P1emb8r(3)

Shri R.K. Airi. ^ .
s/o lata Shri B«N* Airi,
r/o 6-16, Uivek Uihar-II,
Delhi. ••• Applicant

By Advocate: None even on second call

Us.

1. union of India
through
Director of Estates,
Ministry of Urban Development,
Nirnan Bhawan,
New Delhi.

2. The DirBctor(EBA Section),
President Secretariat,
Rashtrapati Bhauan,
Neu Delhi.

3. Executive Engineer,
pud(i),nct,
Asaf Ali Road 4/20,
Neu Delhi. ... Respondents.

■ y Advocate: 5/Shri B.Lall and B.S. Punj,proxy counsel
for Shri n.n. Sudan,counsel for respondents*

ORDER (OR«L)

The legal representatives of the deceased applicant

ha»i^not filed n.A* for brln^then on record in pursuance
of the Tribunal's order dated 30.5.96. The original

applicant Shri R.K. Airi has passed away on 11.2.96.
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2. Rule 18 of the CAT (Proc8dur8)Rules,l ̂ 7 provides

that in the case of death of a party during the pendency

of the proceedings before the Tribunal» the legal represent

atives of the deceased party aay apply within 90 days of

the day of s uch death for being brought on record as

necessary parties* Sub-rule (2) of this rule provides

that where no application is received frore the legal

representatives within the period specified in sub-rule (l)»

the proveedings against the deceased party shall abate*

since

3, In the facts and cirGumatancea^the applicant has

expired on 11*2*96 and no n*A* has been filed so

far by the legal representatives for bringing on record

their names as necessary parties, and having regard to

the provisions of Rule 18 of the CAT (Procedure )Rules ,i 987,

this 0*A« has abated and is accordingly dismissed.

No order as to costs*

(SPIT* LAKSHMI SyAPlINATHAN)
PIEP1BER(3)
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